THE GAUHATI HIGH COURT AT GUWAHATI

(HIGH COURT OF ASSAM: NAGALAND: MEGHALAYA: MANIPUR: TRIPURA: MIZORAM AND ARUNACHAL PRADESH)

N O T I F I C A T I O N

Dated Guwahati, the 19th December, 2011.

No.HC.XI-05/2008/1061/RC dated 19.12.2011# # # In partial modification of this Registry’s Notification No. HC.XI-05/2008/233/RC dated 23.05.2008, Hon’ble the Chief Justice (Acting) of the Gauhati High Court has been pleased to amend Rule 3(a) of the Gauhati High Court Right to information Rules, 2008 in the following manner:


“Rule 3(a): Any person seeking information under the Act shall file an application from 11.00 a.m. to 3.00 p.m. on a Court working day to the authorised person in Form A and deposit application fee as per Rule 9 with the authorised person.”

By Order,









Sd/- Dr. (Mrs.) I. Shah,
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